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O R D E R 

 
Per Smt. P. Madhavi Devi, J.M. 

 

This is  assessee’s appeal   filed against the  order of CIT(A)-7, 

Hyderabad dated 12.11.2018  relating to A.Y. 2015-16. 

 

This   appeal   was   taken up for hearing through Video Conference on 

14.12.2020 and Ld.DR was heard.  None appeared for assessee.   

 

2. Upon hearing the Ld.D.R. and on going through the record, we find that 

the assessment order  was passed u/s 144 of the Act making an addition of 

unexplained investment, against which assessee  filed appeal before the 

CIT(A) explaining the sources, but the CIT(A) did not accept the contentions 
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of assessee stating that mere claim without production of evidence is not 

acceptable.  We find that the  CIT(A) has rejected the assessee’s claim in limini  

without calling for  any report from the Assessing Officer on the submissions 

of the assessee.  Therefore, in the interest of justice, we deem it fit and proper 

to remand the issue to the file of  the A.O. with a direction to re-consider the 

issue de-novo in accordance with law, after affording a fair opportunity of 

hearing to the assessee. 

 

3. In the result,   the  appeal of the assessee is treated as allowed for 

statistical purposes.  

 

Order pronounced in Open Court on      17/12/2020. 

 

                                                                  

                            Sd/-      Sd/-   

                                                                                    

  (A. MOHAN ALANKAMONY)                            (P. MADHAVI DEVI) 
  ACCOUNTANT MEMBER                               JUDICIAL MEMBER 

 
Dated:  17th December,  2020 
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